2011 Armed Forces

SHR1 DINESH SINGH : Steps are being
laken to prevent infiltration of people from
outside and this has been made known to the
House from time to time. So far as the question
of Assam is concerned, it is an integral part of
India and no amount of propaganda by Mr.
Bhutto's followers or anybody else is going to
change this fact.

TWENTY-EIGHTH REPORT OF THE
COMMITTEE ON PUBLIC UNDER-
TAKINGS

SHRI RAJENDRA PRATAP SINHA
(Bihar) : Sir, I beg to lay on the Table a copy of
the Twenty-eighth Report of the Committee on
Public Undertak'm»s (1968-69) on aclion taken
by Governmeat on the recommendations
contained in th; Thirty-eighth Report of the
Committee on Public Undertakings (1966-67}
on P/ri'es and Chemicals Development C >.
Ld.

[THE VICE-CHAIRMAN (SHRIM. P.
BHARGAVA) in the Chair]

THE ARMED FORCES (SPECIA1
POWERS) CONTINUANCE BIL.
1969—contd.

SHRI S. K. V A IS HA MP A YEN
(Maharashtra): Mr. Vice-Chairman, I rise to
support the Bill moved by the hon. Deputy
Minister of Exteral Affairs, because it reflects
in general the policy of the Government with
regard to the Nagaland situa-tion. I consider
th:it the policy that is being pursued at present
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is certainly a policy of peace, a policy of peace
with firmness and, therefore, it is desirable that
all the Members of the different Parties should
support this particular policy that the
Government is pursuing at present with regard
to Nagaland. I am sorry to note that two of the
Members who have spoken earlier on this Bill
have criticised the Government in respect of
certain policies. I was also one of the critics of
the Government's policy some time back and I
can understand the criticism being made in this
House or the other that the policy of the
Government,is weak-kneed. Bvit since August.
1968 the policy of the Government itself has
changed and they have taken to a policy of
firmness in dealing with the underground
Nagas. I would like to draw the attention of
Members to the fact that in August 1968 the
Government made a statement that the
Government would deal very strictly so far as
the rebels were concerned. They also affirmed
strong dealing with violence in Nagaland.
Further, they
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have made it clear to the underground Nagas

that there will be no talks with the underground

Nagas unless they abandoned their policy of

violence.

Thirdly, the Government of India has since
then tried to strengthen the hands of the local
administraton there. These are the three distinct
features of the Government policy which has
b:ta ormulated since August, 1968, and
therefore we must try to support this policy.

I am sorry that there has been a criticism in
this House by the Member who spoke earlier
that this policy is a weak policy. I do not think
that it is so. Now a change is there so far as the
Government policy is concerned. There has
been criticism by another Member too, but at
least so far as the delicate question of Nagaland
is concerned, why should we look at it from a
communal point of view? There is also a limit
to cummunalism and making use communalism
for the sake of one's politics. I wish that the
situation in Nagaland should not be viewed
from that point of view.

I feel that since August 1968 there has been a
change also so far as the underground Nagas are
concerned. It is true that since so many years a
see-saw or some sort of political struggle has
been going on among the Nagas, but this see-saw
with continuous change of leadership among the
Nagas has now swerved round to the moderate
section of Mr. Sukhai. He is now almost in charge
of the leadership of the underground Nagas. The
influence of the I Phizo section is waning and Mr.
Sukhai has taken hold completely of the situation
in Nagaland. So far as the policies of the
underground Nagas are concerned, he has also
made certain pronouncements—I wish that this
should be noted—Mr. Sukhai has made two
pronouncements. One is that he has made it very
clear that henceforth since his assumption of the
leadership of the undergound Nagas the policy
that they wil! pursue will be a policy for a
peaceful solution of the Naga question, and
secondly that he would discourage any import of
arms. | think so far as our country is concerned
and the Naga question is concerned, these are
really very encouraging and constructive
pronouncements made by Mr. Sukhai. Therefore,
one finds that there is a silver lining so far as the
Naga situation is concerned. Added to this we
must take note also of the recent elections that
were held there, the second general elections that
were held in Nagaland. It was expected that they
would not be as peaceful, as fair and as free as
they should be because of interference from
the extremist group
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[Shri S, K. Vaishampayen] among the Nagas.
But there has been nothing like chat. On the
other hand, if at al! there have been really very
free and fair elections, they have been in this
small State of Nagaland as such Thoy have
elected their own representatives. They have
conducted themselves well in trying to find a
solution about the leadership, and the moderate
section who desire a peaceful solution of the
Naga question are in full possession of the State
and the administration as such. So, I wou'd put
it this way that the Nagas have now a sort of
vested interest in peace, and we should all wel-
come, India should welcome this change in the
whole attitude of the Nagas, the dominant
Nagas that are there under the leadership on the
one hand of the Chief Minister of Nagaland and
then under the leadership of Mr. Sukhai, and we
should try to see that this particular situation in
Nagaland is strengthened.

But at the same time one has to be very
cautious and careful with regard to the small
section, the pro-Phizo section thac is there
among the underground Nagas. They are still
banking on help from China. They have sent
some of the Nagas to China for training. All of
us know that some of them are outside, they
have been trained, they are about 2000 to 3000
Nagas. One batch is already on the Indo
Burmese border waiting there for the last three
months. They tried to infiltrate but due to the
security measures that were taken by the
Government, very timely security measures of
sealing the Indo-Burmese border, they could not
do anything and chey are waiting for a chance.
Another batch of 250 China-trained rebels also
last month tried to infiltrate, but that attempt of
the underground Nagas was also defeated.
Thirdly, there is a very recent news chac a third
bacch of China-crained underground Nagas of
1000 strong have entered into East Pakistan near
Chittagong and they are posing a sort of threat
so far as che Naga sicuation is concerned. So
there is a need even now of firmly dealing with
this small but extremist section of Phizo
supporters who are banking on the support of
China. We must be very careful about them and
therefore there is the need of a Bill that has been
brought forward by the Government before this
House. So, this policy should be pursued of
keeping ourselves under vigilance, wacching the
activities of the underground Nagas, watching
the plans of the underground Nagas who want to
infiltrate into Nagaland with the help of China
and also Pakistan. We
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should try to see chat their polusion with Mizos
is also stopped and blocked, and this should be
done very firmly. This should be done without
any kind of laxity shown in our policy so far as
the security measures are concerned. I would
urge upon the Government to see that no laxity
is shown with regard io their dealings with this
extremist, section of Nagas who are banking on
the help of China and who are getting
themseives trained with the Chinese help.

Therefore, I would like to submit, as I have
submitted earlier, that ours should be a policy
of peace and firmness. That is what, I think, is
the Government of India's policy at present. We
should go on with this policy o( vigil with
regard to the Naga situation. We must also keep
open the doors of negotiation because the
section led by Mr. Sukhai desires still to
negotiate with the Government of India and
find out a peaceful solution. They have already
declared that they would not like to undertake
any import of arms from outside. Therefore, we
must try and see what avenues we can explore
to come to some sort of settlement, but whilst
making this settlement we must also make
further our position clear to the Nagas that the
policy of importing arms should be abandoned,
that they should also discourage those who
would like to have some sort of what I would
call clandestine trafficking in arms with China
and Pakistan. That m"™st be also made clear to
tl. They ‘.. >u'd abandon this particular
attitude of th and see what they can do within
the framework of the Indian Union. We may
grant them a large autonomy so far as their
affairs are concerned, but this autonomy should
be within the framework of the Indian Union. If
the Government of India makes this position
clear and on the basis of this the talks are
continued, I think that should be undertaken
with this new moderate group that is there so
far as the underground Nagas are concerned.

Lastly, I wou'd submit to the Government one
tning. They must have also made a study of the
report of the National Council of Applied
Economic Research which has gone into the
economic weaknesses of the situation in
Nagaland. They have pointed out that it is so
under-developed—the who'e area; and there are
certain areas where development is possib'e—
that the Government of India should prepare a
Master Plan for the economic progress and
growth of Nagaland as such. They have pointed
out that there are a number of potentialities.
Therefore, the Government must now
concentrate itself on makinp a
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rapid development within a specified period of
time of this under-developed area, giving them
the necessary economic advantage, Bo that the
people of Nagaland will feel that they can see
to their own progress within the framework
of the Indian Union.

And the Government of India is doing
everything for them so far as their economic
welfare is concerned.

With these words, Sir, I support this Bill.

SHRI M. N. KAUL (Nominated) : Sir, I rise
to make a few brief observations on som; of the
extremist views which were expressed by som;
Members. It is said that our policy in Nagaland
is not firm, that we should take sterner
measures. That is to say, we should apply force
to a greater extent. Then, it is said that
Nagaland should be open to all Indians to settle
in that area. Again, it is urged that we should
adopt a polipy which will quickly assimilate
Nagaland with the rest of India.

Now, the policy of the Government of India
with regard to Nagaland had been laid down by
Prime Minister Nehru. I think that is tbe correct
policy. It is our appioach that is a vital factor.
These people have been isolated for a very long
time from the main currents of Indian history.
In the British times they were left severely
alone. All that we knew about the Nagas was
that head-hunting was going on there and we
had no contact with them. And the only persons
who were permitted to have contacts with them
were the foreign missionaries. It is true that the
foreign missionaries inculcated in them certain
attitudes and approaches which come in the
way of our settlement with the Nagas today. All
that is past history. We have to win over these
people and in order to win them over, I think,
the fundamentals of the Government's policy
are sound. The policy, so far as I have been able
to discern, is that we should put our faith and
trust in the Government of Nagaland that we
have established under our Constitution in that
area. We have to move with them and win their
confidence and convince them that the policy
that we are adopting is the correct policy. That
is a fundamental fact which we must recognise,
and that has paid dividends. The recent
elections in Nagaland have vindicated the
approach that the Government have taken so
far. I personally feel that the policy in Nagaland
would have succeeded to a greater extent in
spite of some mistakes in execution, if the
Chinese aggression had not taken place in i
962. It is the Chinese aggres-
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sion of 1962 which upset the balance and
affected our prestige in that area. If the Chinese
invasion of 1962 had not taken place, we
would have been on.the way to a quicker
settlement of the Naga problem. But now we
have got to take it as it exists. We should apply
a policy of limited force in contrast to a policy
of unlimited force. A policy of limited force
means that we have come to an agreement with
the underground Nagas that there should be no
hostilities. But if there is a breach of the agree
ment, if, for instance, they harbour the
Chinese-trained Nagas or if they import foreign
arms and if these facts come to our knowledge,
we should be quick to take prompt action and
in one or two cases, we have taken action and
that is to the credit of the Government. Subject
to that, our policy should be a policy of
peaceful approach.

One factor which has helped us considerably
during recent years has been the attitude and
approach of the Government of Burma. And I
think it is the help that the Government of
Burma has rendered us in recent times that has
prevented a large-scale infiltration of
Chinese-trained Nagas into this territory.
Therefore, the situation today, as it appears, is
better than at any time in recent years and we
should continue our present policy. It is a policy
which has to be pursued with patience.There are
certain areas in which it is not possible to take
quick and speedy military action. I was talking
to a former Chief of the Army Staff who said
that it is, of course, possible, in a military sense,
toliquidate the problem. But that wil) involve a
large amount of cruelty to the Nagas and that
would leave a trail of bitterness which we will
not be able to dilute for decades. It is this factor
which we have to take into account. I do not
know how long the problem will take to be
solved. But each generation has got to do its
best. So far as we are concerned, our line is
settled that we will pursue our policy
peacefully, we will pursue it with the support
and goodwill of the Nagaland Government
and we will see that the agreement about
hostilities is adhered to. But if there are
bleaches of it, those breaches will certainly
have to be sternly dealt with. Within
tho.selimitations, we should pursue our policy,
and I have no doubt that it will eventually give
good results. If we do not get quick results, it is
not our fault because our policy is one of
patience, and patience does not involve quick
dividends. But if we try to solve this problem
through military measures, through measures
of aruthless character, the problem may
reappear
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in a different garb. Then it may take a longer time
to settle it. We should get accustomed to the idea
that just as in the case of Kashmir, we have got to
live with this problem so far as our generation is
concerned and leave to the next generation the
problem which we have inherited in a better
shape so that it does not remain a complicated
problem and the solution can be carried a step
further. I recall a conversation that was reported
to have taken place between Lord Mountbatten
and Sardar Vallabh-bhai Patel at the time of
transfer of power in 1947. Lord Mountbatten told
Sardar Vallabhbhai Patel, "We have handed over
to you this Empire. But please remember that you
will have to consolidate this country as we had
consolidated the British rule in India in the early
times. You will have your own troubles, you will
ha veto use your own judgment and it will take
decades before you consolidate your power as
effectively as the British did ultimately."

Thank you.

= wm Aremw (gfoamr) o ATz
AAU WEEA, § 79 fao 1 qQE FEAC
FlAm A fm Az T g waaq
wafes adf § 5 o gy arfemft =@
@ & 3w arow 7 fefaEew feer & 0
A7 a7 AT FEE At w7 fae
¥ ol @aHe A% FAEEE 1T due
Z 39 ®1 TR TEN AT & | AT ATRE
wE fad 1958 § &7 fFar wmar ar
T g @ 77 fosg &ar @r 0 qEe
1958 ®
".... to enable them to aid effectively the
civil power in the disturbed areas of Kohima
and Mokokchung districts of the then Naga
Hills-Tuensang Area. The Regulation was
intially in force for one year. It was extended
from year to year having regard to the
circumstances prevailing in those areas. In
1966, while extending the duration of the
Regulation for another year, it was made
applicable to Tuensang district of Nagaland

also, thus covering the entire State of Naga-
land."

mzx & a4 fafadz oar 1+ fRT 1966
Igw At amete @7 & W a5
a1 g ag far oF o A &

®E:

"The Regulation will cease to have * effect
on the 5th April, 1969. It is proposed to
provide for the continuance of the Regulation
for a further period of, three years, i.e., from
the 5th April 1969 to the 4th April, 1972 as
the stage for dispensing with it has not yet
been reached."

Ig F wAag e AT & v w3 Fwa
TF G F W dW oo F fag @
frar & oo o2 wrew dmr & B oY
ffifr e 2ifeaifm g
g affi f e Al e @ 21 o
=@ FT AT OF G0 F S0 G197 F o
A g e s g

Fagxregy (+) wgrEle gmE W)

fagely awr ft @t @ F fdF  owEe
o ar

ofi A ATmY : oF ara F A feq
A | o7 A A & fay w7 fo &
T A F fF 2 amr F g9m7 0w Ao
g o7 G F fam g7 faar &
ag W1 FET W @ g fr oshwmew W ogw
fefrdes fufy 7 & wwwer ¢ f a8 ow
¥F wnfgm & | @A T T A7 A5 &
FECEHREIGE ket

Fumarsmer (+) wgElT s wwta)
Y=ST I FATT FT AAH A AY F A
Ffsraar |

The House stands adjourned til] 2 p. m-

The House then adjourned for
lunch at one of the clock.

The House reassembled after lunch at two
of the clock, THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) in the Chair.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Jagat Narain.

St WAA AT : FTTH FACHA HR 1A,
# a7 417 FENW & qwA @ @ ar 5
AT W gF weST Adf § W ag dq
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w faa & A A3 02 d9 T
77 F & qA1 41 fF 72 17w F
Y AN T 7F § €A 97 MG FlET gl
& o =gt o g A Adi 8

AW FATAA AZA,  FOHT AAEAT
¥ F e wga w1 fazwa ® uw oA
TET AN E AT R AR R fE oo am
g1 ¥ g1 w=g A9 2 | oY g wifzad
¥ T F q|0 9T A A w0 A A
FUH HLEE A9 qE F AT @ AT 07
qATAT AWM H AN FHIEIT 4T Eoaw
TAF! A1 EAF & A% SA1EN AT AT AT
2 M =fag A oF "aqa ZAR amd
? AT UF FHIR AT )

A1TH JATAF WEEA, T F A1Z FAAT
fo 57 grow § oF 2w = @ W e
farar quar ar fs <= % Ja1 fegma AT
yfFer & 39 zark fam 57 % nwam
21 Sy aAA WIEA 2| 39 99 =
1A F1 I 9T FTT WATF TSR0 AA7 47
7 foFew %1 20 F47 T AT E 1 AT AT
9. H WO SEAT H AT H(A TEA T
A F1 o av Az 321 97 F+F 9l
q T A T AATH T 47 | WAL AF 4
U ZHIE0 T ATH ANA AT 2
wuq sEaTAE § e grn fF e &y
HAE WA F oF IA A FAr§
gH A WAAHZ § UF THIA WAL
qffeara & ¥ &1 T AET 2 |
g 9 qifFena & zos £ a a7
fet a#f & 1 a3zl 9v a9 A1 AT T
Faad qA9 #49 F faars 5 adr gi
? a7 wardr wifeEs & AW AT A
¥ 2, 75 F AW FT ACF A 2 AT TAE
TAl T ATR AR # T TAV 79 A2 T
& waF wdt foai @i 221 8, 3w AfEay
#, nxfafqeas 8§, gfrr & T fafeat
¥ 1§ 9E AE0 AT o TFHE | Fqr A S
T ¥ AIEET 2 9 S99 & fEere
gz AR TifEEE A7 q9E T § A7
T F S AT E, T WY AAAT ATATAY
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ZT a1 ga< 1€ g, e q1ar A
T ¥ @i & A7 T wwadr 1w
T oArq G199 I AT A1 WOIEr Ame A
T a4t g€ @ AT T9AT A A7 7 49t
qrE g ag ot mAndr & ST g e
dr S & w9 ) wF IEW qEwd ®
oz 994 1 % fawr & % &9 v s
A FE FT TATIT AT AT | AT EH AR
wWRFAF W Fw Faa @ iy
oAl qifFea A1 FoEr amm ZWt
foer strr AT 9T 7 AT A g A1 98
fgem a1 sramn wzenac @ wiw faa ¥
AvTET W @, WA w2, fagw
Sl 2, A% aar 8, 4@ A feegea
q Fz AAME | T TR FE 9T AZ AWM
aq s st & @ oagar g 5 oow
T 39 AHiR 39 919 o o qEdr
1T G99 FI0T g1, AT 97 AT AT
T A, UF A E FART q97 &7 AT
aifs 2z fegem o ofsmm <A
¥ 97 %7 3@ 79w 970 57 .1 f& 5@
¥ dzi &0 19 9 w9 f5 wiwe = 5.5
IF AR GT ZEAT A 4 | A qZ UF
FFL 3 AT EAIL AT F HTHA T )

ax w1 fF a9 § o9 5 f& 9 =
faer % 2% § & | g a7 @ 77 A7
guTE widr & 927 ® 77 § F e o
AT FT TATAT AT AffAT | TG A
T 74 FEA( & | WO Tl AT AT TE
ifFmiwamazaadwamm @ £
i ¥ @ F, O@ w72 , 24 Tl
fog w1 @, agf d oz 7w E 5 og
AT HT TAAFREZAT 2 | UF (AT 47 74 5
WA AMA FOT FT g 97 41, Al
HI9 7T FmE 39 F 29 7 faww gar
% o1 ag off v & 9tod fawe an &,
g adt e fm g &t fema am 2 1 s
Az & foe g 0¢ g AT § e
Far TE 2, 9| %M 97 4w wwm a7
72 2 92 W1 4% @IF £ 1 F A A
T fHAfaaw T a2 = s
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[ swrar o]
F FEATE U AT T W 47 a1 IaH
fafad &1 v 727 srRae f gare 7 47 |
FAt amt & ares 1 fow s ar
qE W TAFT §9 Fgq o fgaAf=ge way
gt | Afed s wEa R fe & wvf v
T 7@ w7 w7 oo ey A 7 a9
¥ FqiEfT g1, A1 9HA gaarn fFogn A
WS AT, W AET St A T g
AZT F AT A1 AT F FIAA 7L ARV TAAT
F1 OF FI7 AT FAaaa gA4r Fam A feeg
| oA F o, fegEe F aEeEl
T FHAC T AT 7% A 9F Fgr o)
garl fegera & wvd Awaw A R
a1 92 FFAC 98 T2 @1 a1 fF ag @@ =17
w1 T F7 I 9T A, T Ew 399 4
HifF gigwmadi ar g sw gz &
FFT AT 9% W A FLF ZH AT Fa 5
ag it Aifen & & A Arovaw , qw
A 9% Hifew T FT JFA &1 | IET 43
A agarr fF qeft 7o o £ 4 9 =7
9T AT F 1 ST FATC FFATT § AIT AT
T T FAETHE F1FIH AT IF F TN
F 9% T WA § AT TR T 99 oA fAq
3 & fF @ifd 7 oo & F7T 9% | Y
77 ot qae e St gm¥ @gr A 7
I Szl ¥ w0 ¥ F 97 90 T2
& A e W e e wi d ) o
SEW F F AT & a1 AT T 5
@19 feg g7 & amE &1 oava w9
TR | W H9F H9T OF FEHT T
w0 ar A1 fF AT F Farel T aar
&1 & wredr A 9 Ay w1 fegena
¥ A1z FT & fow & amdr, W,
fagzr s & adivz wifwer § o oar
T ANAT AFA £ TBT T ATAT AT A,
a% A RT3z av feegeam o goom
A1 FT F 98 F% 9% f¥ fegem #
FEAT gEAT agdr & siv odwdr s
AT AT FEAT TAAT AW BT B, AL
E ) TWAE T agf A g A Gar
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FnAEAE N M s i as F 79
¥ e | dar faa a7 9 fya & awz 7
FART FIEATE H ST F7 F TEAT T 47 |
oS AFAHE | F ag Ag wzar FE oA
aT IR w099, § 97 99 T 0§ qwW T
wTdE Fforg, difeai sared, av GiEd |
W § a7 Fge g fF gma 1 asrar
u & f5 ww 73 F gram w1 owma A
Fiferer Ffora fF w9 1 g1 w7 P 7@
¥ W FeAr g, faw g1 ¥ amEe w1
ag AFTHF A E | i ag g AT g fw
zard fafady oo 2o & aeEal 9T 9@
ST aFAT & AT Ayl wegal 9T a8 43
qFAT & |

T srir gar 2 fo Pt 2 o Faferedt
FHHY HIEE TE A 45 AFAE | MAHT §
Zi@7 78 & fF o9 uF gz &% a1 g9 g,
Fg a8 s fefegwe &, femgmam &7
faeme &, wwre it 3w A7 § 99 9
ST AT HGAT AT AE AT FEA E,
FOAT AT F1 FAw AE w7 AFAE |
T Ag FeR & A (6T s 4 fegear
FI AT FOT | FaT G Ay Fewa § o
fomi, sitzrnm aq w2 & 4 on fawe  fw
AITHT TTRT TEATAA F] €T ¢ | FL
LA IART ACA(AA FT HIrarar TEF A1 0
ar atw *fan fr faage ad@r aee
T EW AT A # =T F7E aF F qaue
W 437 g0 9 AT AT A AT FE, AFART
F FA7 &Y AL, TW AT 99 FF A% awed
q | TE FrEadr o g A3 § 1 F 9
F7 @1 § fa smaay giema &7 QO srasr
Far wifge | StAn &9 w70, 72 9 THGT
o gmrs £ g1 10§ | 7 FATAT T1g="w
g fr grne 3w At gu €, a3 anft ot
grene of g fF ot aafy amn & F 2fr
FT U F A, A9 AT E ) A OF
gzl a7 gew g, fEReEE &1 0w gy
grn ar e o a@ & T g, A
Fgl & wfesw &, o a8 ¥ wA«at § o
AW HIAH FH(—TF FAET 97 9 F

Continuance Bill, 1969
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707 AT AT AW 4 AT w7 A W E—  qdr gw arat # ewEEr 2 0 A

fa& 7t qmrr a7 @i § AT 3w TArE
H 9%F AT JIFT F a1 TEE & AT
it FomEAr = oawra w7 7w 0 gwien
fFar a3t 3w 2, FmiTw s feaw
a st #1 awrar fear o oaeft 9o awr
7 ZIAT AFT A1 T 4, ATAIG AFC A
T2 4, AT BT I F—aT FEATE §
WA UET &, WA E A AT g—Afwa A
AT FAT A0A AT #1 qwEr fEEr
FI AT &7 AR 0T TR AL TAAAE
2. AF AT IHFI FHRTIA-HE 2,
FrFar wEr g 3| A afe w3
¥ 2! fegram %, vt A femm
aarer fraa 20

BT OF T G2 21 W & ) a4ev
7 ag a1 fF we fsn, o ag ardh
amad 921 #t 3, foas anfy qums w
FHEATA &, FmT aem avmEt w1 FH G
2, 2 % fr q <feas Juma § a1 aw waw0
ifead FmAw FEeT W A0 | weE
arm g fa erem & g% 3uze o &, fomma
98 7 THA AIFHr T A0, FHIL RIS
F oy wre an,  §iw ag FEHr 2adr
7.7 72 % T & Ifeqw Foma 379 T2
2 A1 g9 va%1 sfewa Fuae a&m #7T
A | 77 oA aifasr & 1 ST T wea
§ 7 7fzu fF 7 T awAEmT ¥ 8t
T R T ATIRT AT e ¥ e
faerai qre & war &, fedids 39 wdi
fasr w1 &, ¥9 a7 & A7, 4-5 A F
a7 FE AT 98T g AT A Ame §
dar g1 an g agifE wwer fREEm
wrsieadw #1 g, foaw dn & F w09 w7l
TEA Z, A IORI FAE FE, AT G
wgEd, #9 IaR q980 qE iAd E,
T2 T30 A 3 —

"The seizure of power by armed forces, the
settlement of the issue by war is the central
task of the highest form of revolution. In this

sense we may say that only with gun the
whole world wiH be formed."
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SHRI  C. ACHUTHA MENON (Kerala) :
Madam Deputy Chairman, I agree that this Bill has
to be passed. This Bill seeks to extend the
operation of the Armed  Forces  (Special Powers)
Continuance Regulation, 1958, from 5th April, 1969
to 5th April, 1972, that is an extension  of three
years. Madam, I do notknow why an extension of
three years is asked for. Originally  the
Government used to ask for an extension of one year.
That had a  certain advantage because at the end
of every year the Government was compelled to come
before Parliament to ask for an  extension if they
wanted it so that the Parliament had an opportunity to
express its opinion on the Bill and to see how th"
Government had dealt with the situation  in
Nagaland. Now by extending it  for three years
that oppo-tunity is being denied. Of course, Madam,
one may agree that in the case of  very sensitive
ar;as like Nagaland, it is very necessary to have
extraordinary powers, but  extraordinary ~ powers
and special powers are, if I may say so, a necessary
evil and they have to be  exercised with a certain
amount of restraint.  As far as possible, we should
try to avoid it. ~ So, my opinion with regard to the ex
is that the Government should ask for an extension of
only one year and then, if they find that the
situation in  Nagaland has not improved very much,
it is up to them to come before Parliament and ask for
a further extension of one year at the end of that year.
While agreeing that some such extraordinary powers
shoiM be there, I find himself in disagreement
with some of the views expressed by some Hon.
Members  here. Some Members seemed to
think that the question of Nagaland isonly a
question of law and order. They seem to think that the
success of the policy in Nagaland depends to a
great extent or wholly upon the amount  of
force that is being used or brutality with wliich

such force is beingused. I respectfully disagree

with  this point of view. It is undoubtedly a that
there are certain elements in ~ Nagaland ~ which are
difloyal to India. They are in league with
hostile neighbours like Pakistan rnd China. They
send their people to China to get training in arms as
guerillas.  They come here, they smuggle arms and
do all sorts of things and  they want to declare
Nagaland as an ind'-
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pendent territory and fight the Government of India
with these arms. Such things are undoubtedly to be
frought against. But if you look at that aspect of the
matter only you do not see the whole picture because
from whatever knowledge we have been able to get of
Nagaland, the position is not as if the entire people of
Nagaland or the majority of them are behind such
people. I do not minimise the strength of these hostile
elements but the recent elections have shown that the
majority of the people are not with them. Tne majority
of the people, the sober-minded people, those who
wish to live in peace and wish to develop their land,
have declared openly their intention and that intention
has been clearly demonstrated by the results of the
elections. It has been stated that about 90 to ioo per
cent, of the voters exercised their franchise. Even the
underground people cooperated with the elections, so
to say. At least they did not create any disturbances or
clashes. Even after the quarrels between the different
sections of the underground, they are in sufficient
numbers to have disturbed the elections if they wished
to do it and if they had given a call for it but they did
not do so. What does that show ? It shows that the
overwhelming desire of the Naia? is for peace and that
is an asset to tbe Government of India. My request to
the Government is to fee that this trend is encouraged.
You should strengthen the hands of those Nagas who
have been elected by a sizable majority to see that the
country is developed economically and peaceful
condition? are maintained. We should not, however,
minimise the strength of the underground. They have
not yet been wiped out. They have considerable
following and they are in a position to create
disturbances. What is the policy that we have to
follow with regard to this question ? I agree with those
Members who said that we have to pursue a policy of
firmness tampered with patience and that alone will be
the correct policy. Some people are very much
worried about the developments in Nagaland. But I
ask them to consider what is the basis of thesi
disturbances all over the borders of India ? It is a
question of a belated development of national
consciousness among the people of the border areas of
India. The bulk of the people of India— in the heart of
India—were aroused to national consciousness by the
end of the 19th century. They fought with the Bri-
tishers and attained independence; but at that time,
most of the people living in the  border areas were
in astate of
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tribalism and they had no national consciousness.
Now they are beginning to have it and that is why we
find that they are very sensitive. They are very inde-
pendent and proud. They are afraid of the people
coming from other parts of India and exploiting them.
Can we say with a clear conscience that we are not
doing it ? T am sure they resent the way in which the
capitalists, contractors, etc. go there and build up their
business which is nothing but exploitation. So they
resent this. Some Members referred to the action of
the Christian Missionaries. I hold no brief for them
but we have to see the reason as to why some of these
Missionaries are popular with them. Whatever may be
the mischief done by some of these Missionaries,
there are undoubtedly some among them who go and
live among them and serve them, build schools and
hospitals for them and so they are popular. What do
we do ? We never do such things. In the old days
during the national independence struggle, something
like that used to be done, but now we have given all
that up. We appear to these tribals only as exploiters
or bureaucrats who suppress them and exploit them
and that is why all over the border areas of India th-re
is hostility and that has to be tackled. My submission
is that we should not be afraid of granting these
people the utmost autonomy because they like to have
their own Governments, they wish to see their own
people come up as administrators, ministers, etc. They
have a feeling that they should govern themselves.
The suggestion that permission should be given to
people to buy lands in Nagaland and they should be
allowed to settle there is very dangerous. There should
be restrictions because even in interior places, in tribal
areas, like Ghota-Nagpur or in Bihar this is a vital
question. Tne lands of the tribals are being
expropriated and given to others. They resent it. They
have good reasons for it. So taking all these into
consideration, we should try to get the sympathy of
these people by granting them autonomy. We should
not take up the position that all the States should be of
a particular pattern and the-e should be no variation.
Consistent with Nagaland being an integral part of
India—we should fight the slogan for independence
with all the strength at our command and even arms
may be used to suppress such moveme its, if
necessary—we should be able to grant the amount of
autonomy that wiH satisfy the majority of the people
in Nagaland. The reported statement of the Governor
of Nagaland that Mr. Phjizo who is now
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[ Shri C. Achutha Menon ] in England may
come here and assume Indian citizenship and be
a peaceful citizen of India is a very wrong
statement because Indian citizenship should not
be at the beck and call of any individual who
has gone out and set up a parallel Government
in a foreign country and is encouraging by
every means at his command the
dismemberment  of  this  country and
encouraging the hostile forces in this country.
Such people should not be given any quarter but
at the same time we should take the majority cf
the people into consideration and their thirst for
freedom, for autonomy, to have their
administration. If you take these into
consideration it is very necessary to have
negotiations with the Nagas.

Some Hon. Members would go to th® extent
of saying that we should not have any
negotiations and we should only have a strong
Government there and use the Armed Forces to
suppress whatever movements are there in
Nagaland. That will not do; that ignores the
realities of the situtation because there are
various other elements who have no
relationship with them in respect of acts of
hostility and yet a majority are with them to this
extent that they too want their own
administration and they want more autonomy.
All  these things require sympathetic
consideration. Even the other States in the
Indian Union have become very dissatisfied
with the present state of affairs and even they
are asking for more powers. So there is no harm
whatsoever if those people ask for some kind of
autonomy. We should be prepared to negotiate
with them in this regard and come to a peaceful
settlement of the matter. This is the approach
which I would advocate and this is the approach
which I would call an approach or policy of
firmness with patience.

SHRI M. P. BHARGAVA (Uttar Pradesh) :
Madam Deputy Chairman, I am one of those
who believe that problems can be solved by
peaceful negotiations and not by the use of
force. The present situation in Nagaland is due
if I may say so, to a policy lacking in firmness
followed by the Government all these years
since independence. Before independence the
Britishers, for reasons best known to them and
in their own interests, they tried to keep
Nagaland away from the rest of the country
because it suited them. After independence
I had
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thought that the Government of India would
follow a policy which would make the people of
Nagaland believe that they were part of India,
that they were one with the rest of the country
and that their future lay withthe rest of the
country. If that policy had been followed, I have
no doubt that by today the Nagaland problem
would not have been there. But what we have
followed is a policy of indecision, the policy of
sometimes giving the area for military
operations, then stopping them, and again giving
the area for military operations and then again
stopping them. And that has been the sorrowful
tale of Nagaland. And what has been the result ?
Instead of giving them a feeling of oneness they
have created a feeling of apathy and even hatred
towards the Indian Army. This is not a good
thing. Whenever there are military operations,
some people are bound to suffer; some excesses
may take place and that gives a wrong feeling,
which should not be given between brothers and
brothers. But that has been the sorrowful tale.
Even now the Government of India has to
decide once for all what policy they want to
pursue, whether a policy of peaceful
negotiations, or a policy of trying to win them
over by force. For myself I rule out the latter.
After we have followed a policy of indecision
for over sixteen, seventeen years and driven
them to a certain attitude by the use of force, it
will take a certain period of time to reverse the
whole process, to put the car, if I may say so, in
the reverse gear, and make them follow the path
of peaceful negotiations. And that is exactly
what was done a few years back when the
military operations came to an end. And then,
when we visited Nagaland, w: could see, with
the operations having ceased, that there was a
sort of new atmosphere in the whole place. And
the goodwill created by that atmosphere should
have been fully utilised by the Government of
India. But again I am sorry to say that the
position has not been fully utilised. May I ask
the Minister for External Affairs what steps
have been taken by the Government of India to
make the people in Nagaland, especially the
underground, feel that their interests lie with the
rest of the country and that they have to march
pace with pace along with the march of their
countrymen elsewhere in the country ? May I
ask also what development schemes have been
undertaken and whether any publicity has been
given to those developmental activities telling
the people that here we are doing all these
things in your
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interests ? What steps have been taken to bring more
and more people from Nagaland to other parts of the
country, and send more and more people from this
side there ? I quite agree with the remarks of Mr.
Menon that we should prevent exploiters reaching
that place, because that will again create
complications; in this world of today nobody is going
to tolerate any exploitation by anybody else. There-
fore we have to be choosy in sending people from
this part of the country to that part of the country, and
in providing opportunities, in a generous way, for
people from Nagaland to come to Delhi, to Calcutta,
to Bombay, to Madras, and other parts of tbe country
and see what is happening in other parts of their
motherland. We must give them an opportunity to
compare and confirm that what is happening in other
parts of the country is also happening in their part of
the country. When they begin to realise that
something is being done for them, for their benefit,
then they will realise that they must also respond, and
this is exactly what I would like the Government to
do.

Now we came to end the military operations on
certain conditions. Those conditions should be
observed by all concerned. It cannot be a unilateral
agreement, that the Government of India goes on
fulfilling all the conditions and the other side does
not. If there are any violations of the conditions
arrived at, we must firmly bring it to the notice of
those with whom we have carried on the negotiations,
and say "Gentlemen, this will not do. We have to
respect the conditions; both the sides must reipect the
conditions. It cannot be that our military is a peaceful
spectator stationed in Nagaland and the Nagas are
free to do whatever they want, to even talk of
secession and the rest. This has to stop." Therefore I
would appeal to the Government to follow a policy of
peaceful negotiations along with firmness wherever
it is required.

Now there is a small matter about which this
House and the other House have been clamouring,
and that is the transfer of the affairs of Nagaland
from the Ministry of External Affairs to the Ministry
of Home Affairs. So long as it is with the Ministry of
External Affairs, there is neither the feeling in the
country that we are dealing with another part of our
country, nor is trre other man made to believe that he
is dealing with his own Department. In this
connection, two years back, when we were
discussing this Bill, the hon. Deputy
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"The question whether the Nagaland
affair  should be dealt with by the
Ministry of  External  Affairs or the
Ministry of Home  Affairs has been
raised before a number times and the
Government  have  clarified their  stand

"

on those occasions. Anyway

This is the important sentence to be noted.

"...the position at the present moment is that the
matter is being considered by the Cabinet and as
soon as the Government comes to a dec'sion it
will be known to the House."

Then a saving sentence he has added most
diplomatically.

"Meanwhile naturally the old arrangement is
being carried on."

Now I have to ask the hon. Deputy Minister : is this
matter also a prisoner of indecision in the hands of the
Government as in many other cases ? I would like to
know the reasons why it is taking so long to arrive at
a decision on this matter. It is not a very complicated
matter which requires a lot of study, attention and
consultation between the various Ministries. This is
not a matter which has to be referred to the Finance,
their clearance got and all of the rest of it as is
customary in this bureaucratic set-up of this country.
This is a matter which should be decided in a single
sitting of the Cabinet and a decision has to be taken
that henceforth Nagaland wil! be administered like all
other States by the Ministry of Home Affairs and not
by the Ministry of External Affairs. We are not
dealing with some external affairs when we dea’ with
Nagaland. We are dealing with our own people; we
are dealing with one of our own States. What are the
reasons which are preventing the Government to put it
under the Ministry of Home Affairs ? I am sorry to
say here that a great bungle has been made, I do not
know by whom, in breaking off the negotiations.
Negotiations were going on; the Prime Minister was
negotiating and all of a sudden negotiations were
broken off. It is high time that the threads are taken up
again from where they were left and the negotiations
should again be started. We should not allow time for
things to drift and in the meantime not enforce the
conditions on which the operations were allowed to
end allowing time for those anti-social  elements
in
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Nagaland who wan: to create mischief 'o get
stronger and be in a position to raise their heads
again. There is no dearth of people who want to
create difficulties for this country whelher it is
in Bengal, whelher it is in Nagaland, whether it
is in Mizo area or elsewhere. Therefore one has
to be very careful in dealing with these anti-
social elements, especially those elements who
owe their allegiance not to this country but to
powers outside. There may be a handful of such
people in that part of the country but the
activities of those people have to be watched.
No person can be allowed io play with the
integrity of this country and all steps i-ve to be
taken to see thai such elements are kept within
control and not allowed to play their hand. In
ihis connection the oiher day I raised the
question of people from outside India coming
and trying io spoil the minds of our
countrymen. A watch has to be kept on such
peop'e n.'sy So I would like the hon. Deputy
Minist,, when he replies to reply to the three
four points that [ have raised :

(i) What are we going to do to establish
more and more contact between Nagaland and
other parts of the country ?

(2) What steps are we taking firmly to
enforce ihe conditions for cessation of
operations which had been agreed to ?

(3) What steps are being taken to restar the
negotiations which have been broken off some
lime back ?

e

(4) Lastly I would plead with th
Government with all the emphasis at my
command : Please for God's sake in the
interests of the country take a decision soon
about the transfer of Nagaland affairs from the
Ministry of External Affairs to the Ministry of
Home Affairs.

Thank you, Madam.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : Madam,
this debate started on Thursday last. It started
on a very disappointing note and the two hon.
Members who spoke that day had nothing but
brickbats to shower ai the Government.

@

IR ILEE a

L

SHRI SURENDRA PAL SINGH :1I
ihink I am near enough to the mike and I think
you can hear me.
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I was saying that on the first day when the
debate started the two hon. Members who
participated in the debate had nothing for ihe
Government but brickbats but today I am very
happy and pleasantly surprised to see that
instead of brickbats, almost all hon. Members
who have participated in today's debate had
bouquets to give us instead of brickbats. I am
also very happy to note that there is a great deal
of appreciation and understandng of the
Government's policy in regard to Nagaland. On
the first day I was rather doubtful as to whether
Members had actually understood our policy ab
>ut Nagaland or not, even though many of
them had been to Nagaland. Many press people
have been there and there has been a great deal
of publicity about our policy in the press and
elsewhere and there has been a great deal of
appreciation of our policy all over the country.

Madam, it has been a very useful discussion
and I am very grateful to the hon. Members
who participated in it. As far as this Bill is
concerned the consensus is obviously in favour
of this measure. Members have not really
spoken very much against it but they have quite
naturally taken advantage of this debate to
discuss all aspects of the Nagaland prob'em
which is as it shou'd be. The Government of
India has to deal with a very difficult and
delicate situation in Nagaland and we naturally
welcome a periodical discussion of this nature
because as a result of this we are able to find
out and gauge the mind and the mood of tlie
nation about ihis problem and it helps us to
check our own course of action if and when the
Government finds it necessary to do so.
Whatever hon. Members have suggested here
are taken proper note of and due consideration
is given to them when we come to review our
policy in Nagaland.

Madam, as on past occasions this time too
two lines of approach to this problem have
been suggested by hon. Members. There are
those who have advocated a policy of force;
that we should take a tough line and we should
deal with the hostile Nagas more ruthlessly and
we should curb their movement altogether. And
there are others who have appreciated our
policy over there and have supported it, who
are for peaceful negotiations and for following
a peaceful policy. Madam, with regard to those
who are in line with our own thinking I have
nothing very much to say except that
Ivaluetlicir support very much and I am glad
that they appreciate our policy. But to those
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hon. Members who advocate a tough line in
Nagaland, who want us to take ruthless
measures to put down the unlawful activities,
in Nagaland, I would like to address just a few
words. I agree with them fully when they say
that the Administration has to be very strict in
any part of the country, and particularly in
Nagaland. It is true that no Government worth
its salt can afford to ignore that maxim. Any
Government over there has to give adequate
protection to its law-abiding citizens and to
punish those who break the law. That function
has to be performed by any Government, any
responsible Government and we feel that this
function is being very adequately performed by
the present State Government. I would
earnestly appeal to the hon. Members that
when they say that this is not being done, I do
not think they are doing justice to, or are fair
to, the Siaie Government. Many people have
gone there and seen the conditions in Nagaland
today and practically all of them have come
back and said that the State Government's writ
is now respected practically throughout the
length and breadth of Nagaland. The law and
order situation has very much improved,
though it is not completely solved yet and
gradually more and more control is being
exercised by the State Government throughout
Nagaland. So, it is not true to say that no
improvement has taken place there. The recent
elections which were held there are a clear
proof of the political conditions prevailing in
Nagaland. The elections there were not only
held peacefully, but a large number of people
participated in them. There were no incidents.
Everything went off peacefully. I think it is a
very good vindication of our policy in
Nagaland.

As regards tougher measures, all I can say is
that tough and ruthless measures have never
solved a problem of this kind in the past. We
tried this line some years back before the
AGSOP came into existence and the results
were not very happy. A great deal of killing
and misery-was inflicted on the people over
there and even then no solution was in sight.
So, there was a change in our policy and
strategy in regard to Nagaland and a new
policy was evolved, a policy of solving the
problem peacefully and with firmness and that
policy has been continued all along these years.
I can assure hon. Members that that policy has
succeeded to a very great extern. It is a policy
which will not bear fruit straightway. We
cannot say it will be successful in the
immediate future, but I think the lines on
which
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we are going along are the correct lines and in
time to come this problem will be solved
peacefully. Madam, in Nagaland the situation
is very peculiar. It is very difficult to
distinguish friend from foe. With the type of
fighting one has to do there, it is very difficult
for our Security Forces to take ruthless
measures and to try and bring about a military
solution. We think the best way is to deal with
all the unlawful elements according to the law
of the land and give adequate protection to
those who are law-abiding and thereby
gradually draw and isolate all those extremist
hostile elements from therest of the population.
As long as the majority of the people over there
are in favour of the Government's policies, we
feel that we are proceeding in the right
direction. And that is exactly what is happening
there. 1 am happy to say that we have
achieved a great deal of success.

So much, Madarn, about the situation in
Nagaland  generally. Now, with your
permission, I would like to deal with a few
specific points which hon. Members have raised
during the course of the discussion. The first
speaker, Mr. Niranjan Varma, who is not here
at the moment, supported the Bill, but his main
objection was that this measure should not be
extended for a period of three years and that
one year should be sufficient. He seems to think
that extension for three years implied that the
situation there was not really under control, that
there is a certain amount of pessimism in our
mind and we do not feel comfortable about the
situation there. He said that it is not a very
happy state of affairs. I only wish io say that we
seek to get this extension for a period of three
years only for administrative convenience, and
it is also a fact that we apprehend a certain
amount of trouble from isolated groups of
extremists all over Nagaland for some time to
come. It is true that the situation is not out of
control. It is well under control. But still there
are certain elements which are bent upon
creating trouble there and it does not matter for
how long we carry on negotiations and talks
with them, they will never see reason. They will
never come to the path of peace. They will
continue their depreciations and unlawful
activities. For that purpose it is necessary that
we have a measure of this kind and that our
Security Forces have special powers to deal
with any kind of situation which may arise. It is
for that reason and for nothing else that we seek
to have this measure extended for three years.
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Now, another point Mr. Varma mentioned,
which pained me and I am sure it has pained
many oiher Members in this Hiuse. It was the
communal slant wh'ch he gave to his
observations ihe other day when he said that it
would be difficult for us to come to terms with
the Christians in Nagaland. So long as the
Christians remained at the helm of aff tirs in
Nagaland, they wou'd never come to terms and
in an implied sort of way he meant that
probably the Chirstians were not rea'ly loyal
and patriotic citizens of this country. This was
rather an unfortunate observation and f w'sh to
say here and now very categorically and firmly
that we do not feel very happy about such kind
of observations. Tt is not true to say that the
Christians are disloyal or that they are not
patriotic. We have a large population of
Christians in this cjuntry and I am prepared to
say that they are as much loyal, just as patriotic
as any other comn ui'ty in the ountry and I am
sorry that he made that observation. In the
hostile movement there are not only Christians,
but also non-Christians. So, this communal
angle should not have been brought into this at
all. It is purely a political ~question.

He also said that we should not allow the
Peace Mission to enter Nagaland. Now,
perhaps he does not realise that the Peace
Mission is not there any more. The Peace
Mission was disbanded a Jong time ago. We
have a Peace Observers' Group there, who are
still functioning and they have a special
function to perform. I must say on ihis
occasion that they have done extremely good
work. There are no foreigners involved in any
kind of negotiations. Mr. Michael Scott was
there at one time. As the House knows at one
time he was a member of the Peace Mission.
He is no longer in this country and there is no
other foreigner who is involved in this.

In addition to these two or three points' Mr.
Varma also wanted certain assurances from the
Government, one of which is that we should
not carry on any talks wi th the underground
Nagas behind the back of the State
Government. Now, this assurance I can give to
the House and to Mr. Varma that though we are
not against carrying on talks with anybody, in
principle, we do feel that at the present juncture
no useful purpose will be served by carrying on
negotiations or talks with the underground
representatives and certainly it will not be
done behind the back of the
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State Government. If ever the talks art-
resumed, the State Government will be taken
into confidence, they will be consulted and
they will be kept in the picture, but at the
moment there is no such id*a under
consideration. The second assurance is about
the Peace Mission. I have already mentioned
that the Peace Mission is not there any more,
not functioning there.

Now, Madam, he mentioned something
about the implementation of the development
programmes in Nagaland. He also emphasised
that we should do a great deal for the
development  of this backward area,
particularly in the fields of educa-cation,
agriculture, industry and com-mmications. I
fully agree with him that there is a great deal to
be done and there is need for doing ou utmost
in this regard, because Nagaland, for various
reasons, has rem lined out of the main stream
of the life of this country. They are backward,
they have been isolated and they require
special attention. This is being given to them.
As proof I would like to mention to the hon.
Members that out of the total requirement of
Nagaland of Rs. 23.18 crores in the estimates
for 1968-69, the Government of India's
contribution was to be Rs. 22.15 crores for
development works in Nagaland, and if'we
compare it with the national figures, we will
find that the per cipita expenditure on the
development activities in Nagaland comes to
about Rs. 700 which is much higher than in
any other part of the country. Our national per
capita income is only round about Rs. 400. In
Nagaland they are getting up to Rs. 700. So we
are actually spend'ng a great deal of money on
development activities, on road building, on
the setting up of schools, on hospitals, etc. I
need not mention all the figures because that
will be too long.

Another important point was about the inner
line restrictions. It was mentioned not only by
Mr. Varma but by a number of other Members
also. This matter has been discussed in the
House before and the Members were told as to
why these restrictions were first brought in. It
is not correct to say, as Mr. Yajee said the
other day, that when Nagaland was a part of
Assam. these restrictions were not there. This
is not correct. These regulations and
restrictions came into force as far back as 1873
and they are still continuing, and the reason for
their continuance is that this was a demand
made by the Nagaland leaders when we
entered into an  agreement with them, what
is
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called the  16-point  agreement. They
insisted that for some time more unti 1

such tim? as  Nagaland was fully deve-1
jped and was  prepared to allow others from
outside these restrictions should ontinue,
We have nude a commitment. It is only in
pursuance of that commitment that we are
allowing them to continue. We do feel that
conditions in Nagaland have not
improved  sufficiently, but I will say this
much that we are thinking over this muter
very seriously, and there is a feeling
everywhere that perhaps these restrictions
be liberalised to a very great extent and
we should allow more and more  people
to visit Nagaland in order that people from
all over the country  will have an oppor-
tunity to see the conditions there and not
leave that area completely isolated. This
matter is under the consideration of the
Government of India. As the House was
told the other day, we will take up this mitter
with the  State Government and take their
views on it, but we are in favour of
liberalisation. To what extent we will
succeed I cannot say at this moment.

In Mr. Yajee's speech the main point was—
which has also been supported by Mr.
Bhargava—about the transfer of Nagaland
affaiis from the External Affairs Ministry to
the Home Ministry. I am fully in ag'eem.'nt
with the sentiments which the two Members
have expressed. I can very well gauge their
feelings on this ques ion, and some time ago |
also agreed with the Members, in the course
of my speech lastyear, I think, that in principle
Government agreed that this matter should be
dealt with by the Home Ministry. But this
problem has a little historical background in
as much as that this was again one of the
commitments which the Govenment of Ind a
entered into with the Nagaland leaders, in
Pandit Jawaharlal Neh'u's time, as far back as
then; since we hjve committed ourselves to
this we cannot take any unilateral action and
abrogate it. Thiswillonly make the position of
the State Go /ernment, the authorities o/er
there weak in the eyes of their people. So far
the Stite Government is also in favour of the
continuance of the present a'.vwpnmt, but I
wish to say this much that for all p-a“tical
purposes. . .

SHRI S. S. M:\RISWAMY (Tamil Nadu) :
What is the commitment made with the
Nagaland leaders ?

SHRI SURENDRA PAL SINGH :
That the Nagaland affairs will be dealt with
by the External ATairs Ministry. This
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was a commitment. This was one of the points

of the 16-point agreement. We cannot abrogate
it, as I just now said, without consulting the
State Government, because to this day they are
in favour of continuance of this arrangement.

SHRI S. S.MARISWAMY : The
agreement was made a long time before, After
that so much water has flowed under the bridge.
Now the Government of India . . .

SHRI SURENDRA PAL SINGH : I agree
with the sentiments of the hon. Member . . .

SHRI S. S. MARISWAMY : Let me explain.
After that, every day we are. saying that
Nagaland has become a part of India and the
Home Minister was also kind enough to say that
these restrictions would be liberalised so far as
entry into Nagaland is concerned. When so
much of improvement has been made, why not
this aspect also is taken into consideration and
Nagaland is brought under the Home Ministry ?

SHRI SURENDRA PAL SINGH:

As I was saying, I can very well understand and
appreciate the hon. Members'feelings when they
put forward this point and as I said earlier also,
in principle we agree that Nagaland affairs
should be dealt with by the Home Ministry. This
matter has been considered on a number of
occassions by the Government. We are still
waiting for the consent of the State Government
because, as I said, the State Government are still
of the same view that the restrictions should
continue. We do not wish to take any action
against the wishes of the State Government. We
are hopeful that one of these days by
negotiations we will be able to persuade them,
to bring them to our way of thinking. I agree
that it should be done but I cannot give any
categorical assurance that it will be done today,
tomorrow or the day after. But the.link is a very
tenuous link. For all practical purposes the
Nagaland Governm:nt deals with all our
Ministries in the same way as other State
Governments do. For giving grants to them, for
political reasons, the Exteinal Affairs Ministry
is stiliin charge.

Another point was raised that we should be
very vigilant about the re-entry of the China-
trained gangs which ave hovering on the
borders of India at the present moment and are
trying their very best to come into the country. I
may inform the House that adequate
security measures



2041 Armed Forces

[Shri Surendra Pal Singhj have been taken
by our security forces to prevent their re-entry.
It is for that reason, Members can very well
realise that this gang of iooo hostile Nagas
which are tryiug to come into the country have
not succeeded so far. But we cannot rule out
the possibility of these people infiltrating into
Nagaland in small batches of ones and twos,
bven that we are trying to stop by plugging all
the gaps at various places. They are also
making attempts to enter Nagaland via
Pakistan, by sea, etc. There too we are also
vigilant and every action will be taken to
prevent their coming into Nagaland.

Mr. Kaul in his speech said that he
supported the policy of the Government of
India and he merely said that we should go on
patiently following that policy, and that we
should try and win over the Nagas by
persuasion and not use force. We are in full
agreement with that. I have nothing very much
more to say about this.

Mr. Bhargava in his speech wanted replies to
a number of points which he raised.
Unfortunately he is not here, but I will try to
answer those points because some of them are
quite important. The one important point which
he mentioned was that we should take some
steps to see that more and more people from
India shall go to Nagaland and more and more
people from Nagaland shall come to India in
order to bring about a proper integration of]
Nagaland with India. With that point and policy
we fully agree and we will do oyr best to see
that the Nagas are made aware of what is going
on in India so that they have a feeling that they
belong to this country and that they are also
made to feel and appreciate what we are capable
of doing for Naga-'and also. This is a point on
which we fully agree with him and whatever is
possible for us, we will do in the future. I may
also say here that in regard to the inner line
permits the restrictions are there only for those
people who are likely to go there and exploit the
situation for their own advantage and to the dis-
advantage of the Naga people. But there are no
restrictions on bona fide travellers or people
who want to go to Nagaland to study the
situation there and to meet the Naga people.
That kind of restriction is not there. Anybody
who wants to go there for that purpose is
allowed to go.

Another point which he raised was that the
Underground Nagas are carrying on their
hostile activities, their unlawful
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acts, their acts oi depredation and violation with
complete immunity and thai our security forces
are not able to take any action against them.
This is not true. With them we have entered into
an agreement which is called the AGSOP (Ag;
(ement for Suspension of Operations) in which
it is very clearly laid down that if and when any
of the Underground Nagas violate any of the
terms of the agreement, our security forces will
be free to take action against them. This is being
done. One of the biggest violations that they are
making at present is the im-poration oi arms
from China and Pakistan and whenever it comes
to the knowledge of our security forces that a
gangis bringing in arms and ammunition from
outside, they are followed, they are pursued and
action is taken against them. Against their
unlawful activity oi extortion and abduction and
collection of funds and taxes, whenever such
cases ccme to our notice, our security forces
take action, and they are not hampered or
debarred in any way.

About the question of The transfer of
Nagaland affairs to the Home Ministry, I have
already mentioned.

Antother point which Mr. Bhargava said was
about the breaking ofi of the negotiations with
the Underground Nagas, I am afraid, the way in
which he has put it gives the impression that the
blame for the breaking off of the negotiations
lies clearly and openly on the Government of
India.  Thisisnotthe position. The Naga
Delegation came here last time. And as we have
explained already to the House on a number of
occasions, we were prepared to talk to them, to
negotiate with them. But the Government of
India laid down one and only condition that so
long as they agreed to stay within the Indian
Union, we were prepared to talk with them about
any matter they wished to discuss. But on the
basis of independence, we will not negotiate and
we will not talk with them. Theyinsisted that
they had come here merely to talk about their
independence and nothing else. So, that was the
reason why the talks broke down. It is not that
we wanted the talks to break down. Even now,
as regards the resumption of talks and
negotiation, as | said earlier, we are not, in
principle, against any kind of talks but we have
come to the conclusion, with all this past history,
that no useful purpose will be served by having
talks with the Underground Nagas at present. If
they are keen to talk us as has been
evident
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from one or two quarters, we would advise
them to talk to tl e State Government or to the
Governor of Nagaland; they will talk to them
and discuss their problems, anu we wil' act on
the advice of the State Government and the
Governor in this regard.

Mr. Jagat Narain saia that we should be very
careful and vigilant about the part that China is
playing in this part of ihe world. We are fully
aware of ths developments over there. We
know the' subversive activities which they are
encouraging and th sir grand deigns in this part
of the world. And whatever is necessary to
counteract that is being done by the
Government of India.

Mr. Menon said that he was not against
giving special powers to the Armed Forces but
he advised that these powers should be used
with restraint and very judiciously. I wi>h to
assure the hon. Membsr that these powers will
be used with a great deal'of restraint—thise
hive been used in the past wi'h restraint—and
the operative part of this Bill, as th" hon.
Member knows, will come into operation only
when the Governor declares any part of
Nagaland as a disturbed area. Under normal
conditions, ths security forces will act in aid of
the civil authorities; no action will be taken.
And only when an area is declared as a
disturbed area only then will these powers be
exercised by our forces. And you can very
well understand, with ths conditions in
Nagaland being what thsy are, the d'ffi-culty
about ths communications, ths terrain etc., it is
necessary that our Armed Forces are arni'd
with thsse special powers to deal with any kind
of situation in a place whsre it may not bs
possible for the civil authority to bs present all
ths time. And at ths moment, only a three-mile
belt along the international boder has been
declared as a disturbed area. The rest of
Nagaland is not a disturbsd area. So, these
powers are not likely to be used unless and
until the situation demands.

As regard his advice that we should not
even think of granting independence to
Nagaland but that we should give more
thought to their d mand for more autonomy,
etc., this we are in full agreement with. There
is no question of giving independence to
Nagaland. But if they want to discuss
questions of autonomy oi more help from the
country, tl ey are welcome to put boththeir
demands.

Only the last point, and that is the question
of the Governor's reference to

6—1 R.S./69
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Mr. Phizo in some interview he gave to some
people in Nagaland. Members showed a great
deal of concern over that. I wi*h to say this
much that no invitation has been given by the
Governor to Mr. Phizo to come back to India.
It is a wrong kind of publicity which has been
given to the statement. He was interviewing
some people, some village people, in Nagaland
during his tour. Somebody posed a question,
"Why don't you allow Mr. Phizo to come to
Nagaland ?" In reply to that, he clearly said,
"Mr. Phizo is a foreign national. He is a
fugitive from justice. Hshasno locus standi in
Nagaland, and we cannot have a foreigner
meddling in our affairs." Then ths question was
posed, "Suppose he wants to come to India,
would you prevent it ?" He merely said, "If he
is prepared to renounce his Brili h citizenship
and wants to seek Indian citizenship, that will
be considered according to the law of ths land."
So, it is not an invitation as suggested by the
hon. Member or any kind of an offer by ths
Government of India or the Governor that we
“~h m'd invite h'm to come to Nagaland to take
part in ths affairs over thsre or th\t we shou'd
carry on talks with him. That kind of idea is
completely wrong. It is a wrong kind of
publicity given by ths Press. So, the Member
should not feel any apprehension on that
account.

I seem to have covered all ths main points
but I may again assure the hon. Membsrs that
anything that has been left over his been taken
note of, and due consideration will be given to
it by my Ministry.

Wi'h these words, I commend this Bill to ths
House.

=t Agrem (27T g o,
T UF q aORT & QoA g F aqi
A WAL &Y FT FB AT AW ATAS
AT WEd £ a7 FT ACFT TW AT A
ZIERCELES

SHRI SURENDRA PAL SINGH : We are
aware of th it.

THE DEPUTY CHAIRMAN : The question
is:

"That the Bill to continue the Armed
Forces (Special Powers) Regulation, 1958.
for a further period, be taken into
consideration."

The motion was adapted.
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THE DEPUTY CHAIRMAN: We
shall now take up the clause by clause
consideration of the Bill.

Clause 2 was added to the Bill-Clause 1, th
Enacting Formula and the Title were added
to the BIll.

SHRI SURENDRA PAL SINGH : Madam,
I move ;

"That the Bill be passed."

The uestion was put and the motion was
adopted.

THE PUBLIC WAKFS (EXTENSION OF
LIMITATION) AMENDMENT BILL,
1969

THE DEPUTY MINISTER IN THE
MTNISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MOHAMMAD YUNUS, SALEEM) :
Madam Deputy Chairman I beg to move :

"That the Bill further to amend the Public
Wakfs (Extension of Limitation) Act, 1959,
be taken into consideration."

Hon. Members may recall that the Public
Wakfs (Extension of Limitation) Act, 1959
was extended for obtaining the possession of
the Wakf properties which went into the illegal
possession of certain persons during the
distrubances of 1947. This extension expired
in August, 1967. Some suits were instituted for
the recovery of the 'possession of the wakf
properties. But still several properties conti-
nued tobeinthe unlawful possession of the
trespassers.

Therefore, it was felt necessary that some
extension should be granted, with the result
that this period was further extended by an
amendment of the Act of 1967 upto 3lst
December, 1968. Before the expiry of this
period, Madam, representations were received
from several States that still there were
thousands of Wakf properties which were
under the unlawful possession of the illegal
occupatants and thousands of suits were to be
instituted. Therefore, further extension was
recommended by several States.

Madam, the legal position is this, Under
section 4 of the Central Wakfs Act, a
Commissioner is to be appointed by the States
to complete the survey of the Wakf properties
situate in the respective States. After the
survey is completed, the report of the
Commissioner is to be sub-
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mined to the State Government, and the State
Government, after due scrutiny of the report
submitted by the Commissioner, has got to
pass on thit report to the respective Wakf
Boards under section 5 of the Act for
publication in the Official Gazette. Now the
position is tint still there are several States
where the Commissioners who are appointed
by the State Governments have not yet been
able to complete their survey, with the result
tbat is has not been possible for the Wakf
Boards of the States to take suitable action to
institute suits against the trespassers. Now in
view of the above fact, some States went to
this extent, Madam, particularly the State of
Madras, that if the Central Government was
not in a position to amend the limitation Act
and grant further extension, they would
consider the possibility of introducing an
amendment in the Act, the subject being on the
Concurrent List. As the hon. Members are
aware, where the subject is on the Concurrent
List of the Constitution, the State Governments
have got rights to introduce suitable
amendments as the circumstances may permit.
It was further pointed out that inasmuch as the
survey work had to be completed in the State
of Punjab, Haryana and Delhi, where the hon.
Members are aware a large number of Wakf
properties are in illegal possession, the
necessity for extension was further em-
phasised. It will be recalled, Madam that on
both the occasions when the amending Acts,
were passed, there was virtual unanimity of
opinoion that these properties being of
religious and charitable nature and essentially
meant to alleviate the conditions of the poorer
sections of the public and as they also have a
sacredness of their own, there was need for
such a concession. And at the time of
discussion before both the Houses, it was
suggested by several hon. Members, and an
assurance was also given by the Minister
piloting the Bill that a comprehensive Bill
should be introduced for the consideration of
both Houses so that not only Wakf properties
but properties which belong to members of
other communities and religions would also be
protected. For this purpose, Madam, a Public
Charitable Trusts Bill has already been drafted
and has been circulated to the States for their
opinion. In that Bill, under section 53,
exemption from limitation period for an
unlimited period is proposed to be extended in
respect of religions and charitable institutions.
But we have not yet received the comments
from all the States. Therefore, we have not
been able to finalise the draft of the



